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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, AT NEW DELHI 

ORIGINAL APPLICATION NO. 706 OF 2022 

IN THE MATTER OF: 

ASGAR AHMAD NAJAR 

Versus 

MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE & ORS. 

... APPLICANT 

...RESPONDENTS 

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 8 (PROJECT PROPONENT) 

FOR PLACING ON RECORD ADDITIONAL J)OCUMENTS 

I, Jodhraj Baid, Son of Sh. Peer Chand Baid, aged about 71, authorized 

representative of Respondent No. 8, available at B-5/86, Safdarjung Enclave, 

South�West, Delhi-110029, do hereby solemnly affirm and state as under:-

1. The captioned Original Application was instituted at the behest of the

Applicant and the same is pending consideration before this Hon'ble

Tribunal and listed on 19.09.2024.

2. That during the hearing conducted on 27.08.2024, this Hon'ble Tribunal

after substantially hearing the parties including the officials representing

Respondent Nos. 1 to 6 were pleased to issue following directions;

a. The Project Proponent to place on record the trail of Consent to

Operate (CTO) obtained from Jammu Kashmir Pollution Control

Committee ('JKPCC') for operating the Batching Plant at the Project site;

and

is claiming to be owner of the said land. 
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SCHEDULE-I 

Common Application for Consent under 
Water(Prevention and Control of pollution)Act, 1974, 

(Prevention and Control of pollution) Act, 1981. 
Application For GREEN Category 

Application No.1745600 
Acompanying form in triplicate to be submitted 
By the applicant, one copy may be retained by 
The applicant 

Explanatory note for filling in the application form for Consent/Authorisation. 

1. Any applicant knowingly giving incorrect information or suppressing any information pertaining to any of 
the items of the application shall be liable for punishment as per provisions under the relevant Act. 
2. The application form shall be submitted at the district offices of the Committee at the address given on the 
first page of the application form under whose jurisdiction the applicant's activity falls. 
3. The applcation shall be accompanied by the consent fee in the formn of Demand Draft in favour of 
Member Secretary Jammu & Kashmir Pollution Control Committee. Fee paid is not refundable. The 
schedule of the consent fee is enclosed herewith. 
4. For the items marked * strike out which is not relevant. 
5. If any of the items is not relevant to the activity of the applicant please state Not Applicable NA). 6. If the space for reply provided for any item is inadeqate, use additional sheets, duly referenced. 7. Item 1: Given the name of the person who is authorized by the applicant to transact their business. 8. The form shall be accompanied by the relevant documents specified on the last page page of the applicant form. 

9. Capital Investment-Consent fee is to be paid based on gross fixed capital investment of the unit without depreciataion till the date of application. The grOSS capital investment shall include cost of land, building, plant and machinery without depreciation. 
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Tom 

Industry Name:ABCI INFRASTRUCTURES PVT LTD, Address:T77 D BANKOOT BANIHAL, 

To 

Plot:535/536/537, 
Block:Banihal, 
District:Ramban, 
Telephone:9596-799868 

Regional Director 

Sir, 

Application form for GREEN Category 

J&K Pollution Control Committee, 
Jammu/Kashmir 

/We hereby, apply for obtaining, 

I. Consent to establish/operate/Renewal of consent under section 25 and 26 of the water (Prevention and 
Control of pollution)Act, 1974, as amended. 

II. Consent to establish/operate/Renewal of consent under section 21 of the Air (Prevention and Control of 
pollution)Act, 1981, as amended. 

III, Authorization/renewal of authorization under rule 5 of the Hazardous Wastes (management and 
Handling)Rules, 1989, as amended in connection with my/our existing/proposed/altered/additional manufacturing/processing activity from the premises as per the details given below. 

PART-A: GENERAL: 

1.(a) Name and location of the industrial unit. 

details. 
(c) Name & Address of the Occupier/Applicant. 

:ABCI INFRASTRUCTURES PVTLTD, 
Address:T77 D BANKOOT BANIHAL, 
Plot: 535/536/537, 
City: CHANNAR BANIHAL, 

(b) Name of Directors/Partners with contact :MR. PAVWAN BAID 

(d) If the unit is situated in notified industrial : 
estate or outside industrial estate 

Block: Banihal, 
District Ramban, 
Telephone: 9596-799868 

DIRECTOR 
:MEENU ARIF, 
Designation: PROJECT MANAGER. 
Address: CHANNAR BANKOOT, 
City: BANIHAL, 

Block: BANIHAL, 
District: RAMBAN, 
Telephone: -
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2 Details of the planning permission/Licenced : suing authority obtained from the local body/Town Planning Department, Srinagar/Jammu, 
Development Authority , Srinagar/Jammu, Municipality/Town Area Committee Notified Area Committee/Block/Revenue Authority, Valid license from Concerned Tehsildar etc. 

3. (a) Are you registered as a Small/Medium/Large : Small Scale industrial unit. 

(b) If yes, give the number and date of registration. :, 18/11/2020 
4. Gross capital investment of the unit without Cost of Project = 33Lakhs) Depreciation till the date of application(Cost of 
building, land, plant and machinery). 
(To be supported by Affidavit, Project/Annual: 
Report or certificate from a Charted Accountant. For 
proposed unit(s), give estimsted figure): 
5. Total plot area, building area and area available: Total Plot Area= 3009 square meter, Build-up 
for the use of treated sewage/trade effluent. Area= 750 square meter & Area used for Treated 

Sewage/Trade Effluent= square meter 
6. Month and year of proposed commissioning the : October/2020 

unit: 

7. Number of workers and office staff: 

(b) if yes, plcase state population staying 

8. (a) Do you have a residential colony within the : No 
permises in respect of which the present application 
is made: 

(c) Indicate its location and distance with reference : 
to plant site. 

10. List of products and by-products manufactured : 
with installed production capacity & unit). 

9. List of raw material and process chemicals with :4500 
annual consumption corresponding to above stated 
production figures, in tones/month or Kl/month or 
numbers/month. 

Product Name 

CONCRETE 

12. Water Uses Requirment 

Capacity 

30 

13. Waste Water Discharge 

Water Uses Type 

: Number of workers=9& Number of Office Staff 
2 

11. Description of process of manufacture for each : (See enclousers) 
of the ptoducts showing input, output, quality and 
quantity of solid, liquid and gaseous wastes, if any 
from each unit process.(To be supported by flow 
sheet and/or material balance and water balance 
sheet) 

Water Discharge Type 
L4. Pollution Control Measures (For Water Pollution : 
Control) 

Unit 

Cubic Meters/Hour 

By Products & 
Quantity 
SHOTCRETE 

Quantity (KLD) 

Quantity (KLD) 
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IS. DG set installed 

(a) D.G. set Capacity (in KVA) 
(b) Acoastic Enclosure 
16. Boiler Details 

(a) Boiler 
Installed 

17. Furnace Details : 

(a) Furnace 
Installed 

(b) Boiler Name 

(b) Furnace 
Name 

Name of substances 

18. Noise Pollution Generated 

Name of hazardous waste 

(c) Air 
Pollution 

19. Hazardous substances used : 

22. Solid Waste Details : 

Description 

Control 
Device 
installed 

(a) Measures to contain noise pollution taken: 
(b) Prescribed parameters achieved for noise: 

with 
Furnace 

20. Hazardous waste is being produced : 

upto.... 

(c) Steam 
Generation 
Capacity (in 
Ton/hr) 

21. Total cost on pollution control (in Rupees) 

(d) 
Prescribed 
parameter 

Transaction Id 

achieved 

523138876 

Quantity (in Metric 
Tonnes/Month)/Quality 

(d) Air Pollution 
Control Device 
installed with 
Boiler 

(e) Stack 
Height 
above 
Ground 
Level 

Payment Date 

22/11/2020 

(e) Stack Height 
above Ground 
Level 

() Type of 
fuel 

Quantity (in Tons/day) 

Quantity (in Tons/day) 

Method of 
Treatment/Collection 

I. JWe further declare that the information furnished above is correct to the best of my/our knowledge. 

IL UWe hereby submit that in case of any change from is stated in this application in respect of raw 

materials products, process of manufacture and treatment and/or disposal of effluent, emissions, hazardous 

wastes etc. in quality and quantity; a fresh application for consent Authorization no change shall be made. 

IIL I/We understand to furnish any other Information within given time of its being called by the 

Board/Committee. 

IV. WWe agree to the Board an application for renewal of consent/authorization in two months (60 days) in 

advance before the date of expiry of the consentauthorization validity period. 

(g) Quantity (h) Unit 

V IWe enclose herewith a Demand Draft for Rs...4200.0 drawn in favour of Member Secretary Jammu & 
Kashmir Pollution Control Committee as the fee for consent to establish/operate 
(fresh/renew/modernization/expansion)/DG SeuHotel/Stone Crusher/Hot mix plants/Brick Kiln for a period 

() Sampling 
Platform 
provided 

Method of Disposal 

Successful 

Transaction Status Ammount 

4200.0 
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VI. The items left blank shall deemed to be considered as not applicable in the application form. 

Place : BANIHAL 

Dated :04/02/2021 

Enclosures: 

1. Any2 (As Attached) 

Yours faithfully, 
Signature: 
Name :MEENU ARIF 

3. Land papers of the unit (As Attached) 

Designation :PROJECT MANAGER 

2. In case of unit to be established outside Industrial area, NOC from nearbay local residents (on 

affidavit), BDO, Education, Health department, Forest department, (DFO) for stone crusher/brick 
kilns as per siting criteria of SPCB (As Attached) 

4. Location plan giving details of site and surrOunding features (As Attached) 
5. Detailed Project report which includes the details of raw materials, product to be manufactured, 
proposed PCD details, capital cost of unit (land, building and plant machinery) (As Attached) 
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SCHEDULE-I 

Common Application for Consent under 
Water(Prevention and Control of pollution) Act, 1974, 

(Prevention and Control of pollution)Act,1981. 
Application For GREEN Category 

Application No.2537262 
Acompanying form in triplicate to be submitted 
By the applicant, one copy may be retained by 
The applicant 

Explanatory note for filling in the application form for Consent/Authorisation. 

1. Any applicant knowingly giving incorrect information or suppressing any information pertaining to any of 
the items of the application shall be liable for punishment as per provisions under the relevant Act. 
2. The application form shall be submitted at the district offices of the Committee at the address given on the 
first page of the application form under whose jurisdiction the applicant's activity falls. 
3. The applcation shall be accompanied by the consent fee in the form of Demand Draft in favour of 
Member Secretary Jammu & Kashmir Pollution Control Committee. Fee paid is not refundable. The 
schedule of the consent fee is enclosed herewith. 
4. For the items marked * strike out which is not relevant. 

5. If any of the items is not relevant to the activity of the applicant please state Not Applicable (NA). 
6. If the space for reply provided for any item is inadeqate, use additional sheets, duly referenced. 
7. Item 1: Given the name of the person who is authorized by the applicant to transact their business. 

8. The form shall be accompanied by the relevant documents specified on the last page page of the applicant 
form. 
9. Capital Investment-Consent fee is to be paid based on gross fixed capital investment of the unit without 
depreciataion till the date of application. The gross capital investment shall include cost of land, building, 
plant and machinery without depreciation. 
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From 

Industry Name:ABCI INFRASTRUCTURES PVT LTD, 

To 

Address:T77 D BANKOOT BANIHAL, 
Plot:535/536/537, 
Block:Banihal, 
District:Ramban, 
Telephone:9596-799868 

Regional Director 

Application form for GREEN Category 

Sir, 

J&K Pollution Control Committee, 
Jammu/Kashmir 

I/We hereby, apply for obtaining, 

I. Consent to establish/operate/Renewal of consent under section 25 and 26 of the water (Prevention and 
Control of pollution) Act, 1974, as amended. 

II. Consent to establish/operate/Renewal of consent under section 21 of the Air (Prevention and Control of 
pollution)Act, 1981, as amended. 

III. Authorization/renewal of authorization under rule 5 of the Hazardous Wastes (management and 
Handling)Rules, 1989, as amended in connection with mylour existing/proposed/altered/additional 
manufacturing/processing activity from the premises as per the details given below. 

PART-A: GENERAL: 

1.(a) Name and location of the industrial unit. :ABCI INFRASTRUCTURES PVT LTD, 
Address:T77 D BANKOOT BANIHAL, 

Plot: 535/536/537, 

(c) Name & Address of the Occupier/Applicant. 

City: CHANNAR BANIHAL, 
Block: Banihal, 

(b) Name of Directors/Partners with contact :MR, PAWAN BAID 
details. 

District Ramban, 
Telephone: 9596-799868 

(d) If the unit is situated in notified industrial : 
estate or outs1de industrial estate 

DIRECTOR 

:MEENU ARIF, 
Designation: PROJECT MANAGER, 
Address: CHANNAR BANKOOT, 
City: BANIHAL, 
Block: BANIHAL, 
District: RAMBAN, 
Telephone: -
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2. Details of the planning permission/Licenced 
issuing authority obtained from the local body/Town 
Planning Department, Srinagar/Jammu, 
Development Authority, Srinagar/Jammu, Municipality/Town Area Committee/Notified Area 
Committee/Block/Revenue Authority, Valid license 
from Concerned Tehsildar etc. 

3. (a) Are you registered as a Small/Medium/Large : Small 
Scale industrial unit. 

(b) If yes, give the number and date of registration. :,18/11/2020 

4. Gross capital investment of the unit without Cost of Project= 33Lakhs) 
Depreciation till the date of application(Cost of 
building, land, plant and machinery). 
(To be supported by Affidavit, Project/Annual : 
Report or certificate from a Charted Accountant. For 
proposed unit(s), give estimsted figure): 
5. Total plot area, building area and area available 
for the use of treated sewage/trade effluent. 

6. Month and year of proposed commissioning the : October/2020 
unit: 
7. Number of workers and office staff: 

(b) if yes, please state population staying 

8. (a) Do you have a residential colony within the : No 
permises in respect of which the present application 
is made: 

(c) Indicate its location and distance with reference 
to plant site. 

9. List of raw material and process chemicals with : 
annual consumption corresponding to above stated 
production figures, in tones/month or Kl'month or 
numbers/month. 

Product Name 

10. List of products and by-products manufactured : 
with installed production capacity & unit). 

BATCHING PLANT 
(CEMENT 
CONCRETE) 

12. Location Details 

Total Plot Area= 3009 square meter, Build-up 
Area= 750 square meter & Area used for Treated 
Sewage/Trade Effluent= square meter 

Capacity 

Parameter 

30 

: Number of workers= 9 & Number of Office Staff 
2 

Major District Headquarters 

11, Description of process of manufacture for each : (See enclousers) 
of the ptoducts showing input, output, quality and 
quantity of solid, liquid and gaseous wastes, if any 
from each unit process.(To be supported by flow 
sheet and/or material balance and water balance 
sheet) 

PART-B 

Unit 

Cubic Meters/Hour 

By Products & 
Quantity 

Distance from Proposed/Unit Site (In Meters) 
1 KM 
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Forest Land 

Any Hospital/Nursing Home/Health Centre 

Educational or similar Institution 

15. Other Details 

Area: 

Pollution Control Device 

Regular cleaning and wetting 
of the ground within the 
premises 

16. Pollution Control Devices Proposed/Installed: 

17. Water Source Details: 

Ground Water 

Water Source Type 

Water Consumption Type 

18. Water Consumption & Storage Details: 

Process 

Drinking 

Device Name 

Washing 

Name of Authority 

1 KM 

WATER TANKER 

1 KM 

Installed 

1 KM 

19. Whether NOC's from following obtained: 

Quantity (KLD) 
1000 

30 

1000 

Number 

Status 

Installed 

Quantity (KLD) 

1000 

Storage Facility 

WATER TANK 

WATER TANKER 

WATER TANKER 

Date 

I JWe frther declare that the information furmished above is correct to the best of my/our knowledge. 

II. IWe hereby submit that in case of any change from is stated in this application in respect of raw 
materials products, process of manufacture and treatment and/or disposal of efluent, emissions, hazardous 
wastes etc. in quality and quantity; a fresh application for consent Authorization no change shall be made. 

JWe understand to furnish any other Information within given time of its being called by the 
Board/Committee. 

Iv IWe agree to the Board an application for renewal of consent/authorization in two months (60 days) in 
adva vance before the date of expiry of the consent/authorization validity period. 
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enclose herewith a Demand Draft for Rs...2500.0 drawn in favour of Member Secretary Jammu & 
Kashmir Pollution Control Committee as the fee for consent to establish/operate 

resnrenew/modernization/expansion)DG Set/HoteluStone Crusher/Hot mix plants/Brick Kiln for a period 
upto... 

Transaction Id 

875353507 

Place : BANIHAL 

Dated :08/02/2022 

Payment Date 

Enclosures : 

08/02/2022 

Transaction Status 

Successful 

VI. The items left blank shall deemed to be considered as not applicable in the application form. 

Yours faithfully, 
Signature: 

Ammount 

Name :MEENU ARIF 

2500.0 

Designation :PROJECT MANAGER 
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J&K Pollutlon Control Committee

Jammu/Kashmir (www.jkspcb,nic.in)

Cons€nt ()rder
PCC

Consent No.:- PCC liligit U22062757ltl of 2022 Da.tez- 18,/0412022

Consent To Op€rrte ( RENEW ) under Section 25126 ot the Wster(Prevention & Control
Pollution)Act, 1974, rnd under Section 2I of the Air(Prevention & Control of Pollution)Act, l9tl,
as arnended is granted in fevour of

Sh. MEENU ARIF
IWs ABCI INFRASTRUCTURES PVT LTD
T77 D BANKOOT BANIHAL
Ramban, Banihal( registcrcd with DIC vide rcgistration
No: date: )

for a period upto FEBRUARY 2023 for GREEN category of unil as per revised classification of
industrial scctor, subjcct to thc following tcrms and conditions in a time bound manner:

l. Th€ consent graot€d by the Committe€ is restricted to Prevention and Controi of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

2. The consent is granted valid for the manufacturing of the products / by-products of consented quantity as
mentioned below with capital investment of Rs.33.00 lakhs(as per Schedule II):

S No. ProductVBY-Products
Name

Maximum Quaatity Unit

1 Cement Concrete 30 Cubic Meters/Hour

Any change / enhancemcnt in production capacity, process, raw materials etc shall have to be intimated to thc
Committec and thc unit holder has to apply afresh for thc samc

3. Compliance under Wster Act :

(a) Sewage Effluent : The unit holder has to install and nraintain continuous operalion of a comprehensivq
treatment system as is warranted with refercnce to efflucnt quality and operate and mailtain the samc
conlinuously so as 1o achieve the quality of lrealed effluent to the following slandards before disposal

Standards ofDischerge for Sewege Disposal:

(b) Water Consumption ard Disposal i

i. The daily quantity of water consumption shall not exceed KLD.

ii. The daily quantity ofsewagc etlluent from the unit shall not exceed from KLD.

4

5

Parameters Range Conc. in mgll cxcept for pH

pH between ontr
Suspcndcd Solids \ot to excccd t00

BOD(3 days at 27 degree
celsius)

not to exceed 30
o.

JAIJI16U

thc ittdtstt caa oplylor Rgrrsataf/Ery*rioe of Co'Jsat oe rle siu }'.v.1,.ikocfr'-t-ni..ie dirocrb

Pagel

iii. Waste water generated fiom the unit shall be disposed through Septic Tank, Soakage Pit or ETP as
applicable

Complience under Air Act :

a. Thc unit holder shall comply to National Ambicnt Air Quality Standards as pcr EP Act 1986 (rcfcr rulc
3(3B).
b. The unit holder shall take adequate m€asures to treat the emissions generated, ifany, during the process and
comply to Eavironmcnt Protection statrdards spccific to Industry

The unit holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016

G9
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Under the Noise Pollution (Regulation and Conaol) Rules 20O0, the rmit holder sball tate adequate measures
for control of noise &om its own sources within the premises so as to maintain ambient air quality staodards in
respect of noise to less than 75dB(A) during day time and 70 dB(A) during night time- Daytime is reckoned in
between 6 am to l0 pm and night time is l0 pm to 6 am

The unit holder shall comply to the Plastic Waste Msnagement Rules 2016 dated l8-3-2016

Self Monitoring Schedule :

The unit holder shall have to gel the samples of emissior/Efnuents analysed from the laboratory ofJ&K PCC
or laboratories approved by J&K PCC after every twelve months to the check the eflicacy of Pollution
Control DeviceE (PCDs) installed in the unit

The unit holder shall comply with the additional conditions as stipulated belowi
The unit holder has to keep a record of the environmental data monitored regularly with regard to operation
and maintelance ofpollution control devices viz Air Pollution and Water Pollutiou Control to achieve the
desired standards notified in EP Act.

Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of effluent emission within the
tolcrancc limits preecribcd , shall havc to bc opcrational during thc coursc of production. Thc cfilucnt/cmission
shall not contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control
Committee.

The unit holder shall bc liablc to pay compensation in case any damage is caused to the environment.

The unit holder shall abide by the directions of the Committee which will be issued from time to time.Any
inllingemenV violation or transgrcssiou ofthe statutory enactments ofpollution conhol acts by the unit, shall
be sufficient cause lo prosecute the violator in conformity with relevant section of Air/Waler Acts and
Environmert Protection Aut in forcc.

The unit shall be under surveillance moniloring of J & K Pollurion Control Committee

The unit holder shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollutant/gas/liquid from the vessel. machinery etc. which are likely to cause fire hazard including
environmental pollulion.

The unit holder shall adhere to general standards terms and conditions of Water / Air Acts and compliance of
environment staldards as per environmem protection acr l98b

The unit holder should apply 60 days in advance for renewal ofconsent before expiry the date of this Consent
Order

ix. In case of violation of above mentioned conditions or any public complaint thc consent shall be with&am.
Specilic Conditionsr

t This conseat is issued purely from environmental angle and the Committee s
countcr clain0, owDership, partnership etc of the unit.

qfigr'. tsyontcr'
(To toJRD)

Copy to the :

l. Member Secretary J&K PCC Jammu lbr mlbrmatron

2- General Manager DIC Ramban for information.

Direr;tor

3. D.O PCC Ramban for information & ensure compliance ofthe conditions ofthe coosent

4. P.A to Chairmar J&K PCC lbr the information of C-llairman.

5. Mis ABCI INFRASTRUCTURES PVT LTD, T77 D BANKOOT BANIHAL .

6. O{fice file

o
q-

+

7

8

lll.

iv.

v

VIII

0( I o6tro/

1
I

'I h. unil hold.r shrll .omply to dynolrmnr st!xL^1s $ norificd undd thc tr$i.6mrl o.ollrtion  .l I 986, rcsd wirt th. word (Prcvcntid & c6rd of Polhdon) Act 1974 & At

Ittclcnlion& Qrntul of Pollutid) A.l l9El *hich 6 .lso bc dosloadcd Aom $c wcb.ii. yw.jlsp.bjic.in o..r w*..a.!jic.in

*This is .ompuler generrted d8umeoi from OC IMS br JKPCC'

Thc ihdtsny can applyfo, R@.*auExpcit M ofCoatcnt an lhe ta .a1lx{tjk/xfrtts.t i..in directl!

Poge2

6.

9.

i.

ii

be responsible for any claim,
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SCHEDULE-I

(Consent to Establish/Fresh)
(System generated as per application form)

Common Application for Consent under
Water(Prevention and Control of pollution)Act,1974,

Air (Prevention and Control of pollution)Act,1981.

Application No. 3419948
Application For GREEN Category

Line of Activity Applied for :Renewal

Explanatory note for filling in the e-application form for
Consent/Authorization

1. Any applicant knowingly giving incorrect information or suppressing any information pertaining to
any of the items of the application shall be liable for punishment as per provisions under the relevant
Act.

2. The application form shall be submitted at the district offices of the Board at the address given on
the first page of the application form under whose jurisdiction the applicant's activity falls.

3. The application shall be filled online through Single Window portal
https://singlewindow.jk.gov.in/ which will be further directed to jkocmms.nic.in for scrutiny
and processing. The fee shall be paid once the e-application with all the requisite documents as
per check list are uploaded and verified by JK PCC scrutiny section and the date of processing
of application shall be considered after submission of form.The application shall be filled
online through Single Window portal https://singlewindow.jk.gov.in/ which will be further
directed to jkocmms.nic.in for scrutiny and processing. The fee shall be paid once the e-
application with all the requisite documents as per check list are uploaded and verified by JK
PCC scrutiny section and the date of processing of application shall be considered after
submission of form.

4. The consent fee shall be deposited only through online mode after checking / scrutiny of
documents.

5. If any of the items is not relevant to the activity of the applicant please state Not Applicable
(NA).

6. The application form shall be accompanied by relevant documents and in case of submission of
online application without requisite documents, the application form shall be returned to applicant
for rectification and resubmission.

7. The applicant shall choose the Line of Activity (LOA) as per UCM strictly in accordance with
the manufacturing products. In case, it is found that LOA is not matching with the Products to
be manufactured, the application shall be rejected.

8. 33 Consent fee is to be paid based on gross fixed capital investment of the unit without depreciation
till the date of application. The gross capital investment shall include cost of land, building, plant
and machinery without depreciation.

DISCLAIMER : The mere submission of application form does not confer any right of the unit
holder for processing his case till the complete case with requisite documents as per the defined
check list of Board / JK PCC shall be uploaded. Only after the scrutiny of complete form, duly
verified by the JK PCC and thereafter submission of fees, the application form shall be
processed as per the Environmental laws.
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Application form 

From
 Industry Name:ABCI INFRASTRUCTURES PVT LTD,
 Address:T77 D BANKOOT BANIHAL,
 Plot:District:Ramban,
535/536/537,
Mobile::9596-799868
Email: 

To
Member Secretary,
J&K Pollution Control Committee,
Jammu/Kashmir

Sir,

I/We hereby, apply for obtaining,

I. Consent to establish/operate/Renewal of consent under section 25 and 26 of the water (Prevention and
Control of pollution)Act,1974, as amended.

II. Consent to establish/operate/Renewal of consent under section 21 of the Air (Prevention and Control of
pollution)Act,1981, as amended.

III. Authorization/renewal of authorization under rule 5 of the Hazardous Wastes (management and
Handling)Rules, 1989, as amended in connection with my/our existing/proposed/altered/additional
manufacturing/processing activity from the premises as per the details given below.

PART-A: GENERAL:

1.(a) Name and location of the industrial unit. :ABCI INFRASTRUCTURES PVT LTD,
 Address:T77 D BANKOOT BANIHAL,
 Plot: 535/536/537,
 City: CHANNAR BANIHAL,
 Block: Banihal,
 District Ramban,
 Telephone: 9596-799868

(b) Name of Directors/Partners with contact
details.

:MR. PAWAN BAID
DIRECTOR

(c) Name & Address of the Occupier/Applicant. :MEENU ARIF,
 Designation: PROJECT MANAGER,
 Address: CHANNAR BANKOOT,
 City:  BANIHAL,
 Block: BANIHAL,
 District: RAMBAN,
 Telephone: -

(d) If the unit is situated in notified industrial
estate or outside industrial estate

:
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2. Details of the planning permission/Licenced
issuing authority obtained from the local body/Town
P l a n n i n g  D e p a r t m e n t ,  S r i n a g a r / J a m m u ,
Development  Author i ty ,  Sr inagar /Jammu,
Municipality/Town Area Committee/Notified Area
Committee/Block/Revenue Authority, Valid license
from Concerned Tehsildar etc.

:

3. (a) Are you registered as a Small/Medium/Large
Scale industrial unit.

: Small

(b) If yes, give the number and date of registration. : ooooo, 18/11/2020

4. Gross capital investment of the unit without
Depreciation till the date of application(Cost of
building, land, plant and machinery).

Cost of Project = 33Lakhs)

(To be supported by Affidavit, Project/Annual
Report or certificate from a Charted Accountant. For
proposed unit(s), give estimsted figure):

:

5. Total plot area, building area and area available
for the use of treated sewage/trade effluent.

: Total Plot Area= 3009 square meter, Build-up
Area= 750 square meter & Area used for Treated
Sewage/Trade Effluent= square meter

6. Month and year of proposed commissioning the
unit:

: October/2020

7. Number of workers and office staff: : Number of workers= 9 & Number of Office Staff=
2

8. (a) Do you have a residential colony within the
permises in respect of which the present application
is made:

: No

(b) if yes, please state population staying :

(c) Indicate its location and distance with reference
to plant site.

:

9. List of raw material and process chemicals with
annual consumption corresponding to above stated
production figures, in tones/month or Kl/month or
numbers/month.

:

10. List of products and by-products manufactured
with installed production capacity & unit).

:

Product Name Capacity Unit By Products &
Quantity

BATCHING PLANT
(CEMENT
CONCRETE)

30 Cubic Meters/Hour

11. Description of process of manufacture for each
of the ptoducts showing input, output, quality and
quantity of solid, liquid and gaseous wastes, if any
from each unit process.(To be supported by flow
sheet and/or material balance and water balance
sheet)

: (See enclousers)

12. Water Uses Requirment

Water Uses Type Quantity (KLD)

13. Waste Water Discharge

Water Discharge Type Quantity (KLD)
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I. I/We further declare that the information furnished above is correct to the best of my/our knowledge.

II. I/We hereby submit that in case of any change from is stated in this application in respect of raw
materials products, process of manufacture and treatment and/or disposal of effluent, emissions, hazardous
wastes etc. in quality and quantity; a fresh application for consent Authorization no change shall be made.

III. I/We understand to furnish any other Information within given time of its being called by the
Board/Committee.

IV. I/We agree to the Board an application for renewal of consent/authorization in two months (60 days) in
advance before the date of expiry of the consent/authorization validity period.

V. I/We enclose herewith a Demand Draft for Rs...Rs.. drawn in favour of Member Secretary Jammu &
Kashmir Pollution Control Committee as the fee for consent to establish/operate
(fresh/renew/modernization/expansion)/DG Set/Hotel/Stone Crusher/Hot mix plants/Brick Kiln for a period
upto....

14. Pollution Control Measures (For Water Pollution
Control)

:

15. D.G set installed :

(a) D.G. set Capacity (in KVA) :

(b) Acoastic Enclosure :

16. Boiler Details

(a) Boiler
Installed

(b) Boiler Name (c) Steam
Generation
Capacity (in
Ton/hr)

(d) Air Pollution
Control Device
installed with
Boiler

(e) Stack Height
above Ground
Level

(f) Sampling
Platform
provided

17. Furnace Details :

(a) Furnace
Installed

(b) Furnace
Name

(c) Air
Pollution
Control
Device
installed
with
Furnace

(d)
Prescribed
parameter
achieved

(e) Stack
Height
above
Ground
Level

(f) Type of
fuel

(g) Quantity (h) Unit

18. Noise Pollution Generated :

(a) Measures to contain noise pollution taken :
(b) Prescribed parameters achieved for noise :

19. Hazardous substances used :

Name of substances Quantity (in Tons/day)

20. Hazardous waste is being produced  :

Name of hazardous waste Quantity (in Tons/day)

21. Total cost on pollution control (in Rupees)       :

22. Solid Waste Details :

Description Quantity (in Metric
Tonnes/Month)/Quality

Method of
Treatment/Collection

Method of Disposal
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1. Latest copy of CTO (F)/CTO(R), as applicable     (As Attached)

Transaction Id Payment Date Transaction Status Ammount

Yours faithfully,

Place : BANIHAL Signature :

Dated :26/12/2022 Name :MEENU ARIF

Designation :PROJECT MANAGER

Enclosures :
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Ref No: - ABCI/IRCON/J&K/CA/2023-24/398  Dated: 20th September-2023 

To, 
The Divisional Officer, 
Office of the Divisional Officer-Ramban 
J&K Pollution Control Committee 
Dist. Ramban, J&K – 182 143

Job: Construction of Balance Work for Tunnel T77D (Km146.62 to 148.36 Approx.) on the western 
side of Bichelri River on Katra-Banihal Section of USBRL Project – Package T-77D (R). 

Job: Construction of Tunnel T74R Balance Work at North Portal from Km130/950 to Km 133/910 
Approx. on Katra-Banihal Section of USBRL Project – Package T-74-R-B (N). 

Ref No: LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-74RB (N)/342/8525, Dated: 25.07.2016. 

Ref No:  LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-77DR/420, Dated: 05.07.2019 

Subject: Hand over of Consent to operate of Batching Plant of T77D North & South Portal 
Consent Order No: PCC-digital/23063419948 of 2023 Dt. 31/07/2023 
Consent Order No: PCC-digital/23063541701 of 2023 Dt. 17/03/2023 
Consent Order No. PCC-digital/22063062499 of 2022 Dt. 06/10/2022 

Dear Sir, 

As the Scope of work has reduced and there is no further scope to operate the Batching plants as 
mentioned in the subject line.  

In this regard we would like to inform your good office that we are going to dismantle the batching 
plants within next 20days and shift them to other work locations and therefore handover the CTO’s 
accordingly 

This is for your kind information and necessary action 

Yours faithfully, 

For ABCI Infrastructure Pvt. Ltd 

Authorized Signatory 

Cc: -CGM IRCON (BN) – for your kind information please. 
GM IRCON (BN) – for your kind information please. 
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Ref No: - ABCI/IRCON/J&K/CA/2023-24/407  Dated: 11th October-2023 

To, 
The Divisional Officer, 
Office of the Divisional Officer-Ramban 
J&K Pollution Control Committee 
Dist. Ramban, J&K – 182 143 

Job: Construction of Balance Work for Tunnel T77D (Km146.62 to 148.36 Approx.) on the western 
side of Bichelri River on Katra-Banihal Section of USBRL Project – Package T-77D (R). 

Job: Construction of Tunnel T74R Balance Work at North Portal from Km130/950 to Km 133/910 
Approx. on Katra-Banihal Section of USBRL Project – Package T-74-R-B (N). 

Ref No: LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-74RB (N)/342/8525, Dated: 25.07.2016. 

Ref No:  LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-77DR/420, Dated: 05.07.2019 

Subject: Completion of Dismantling of Batching Plant of T77D North & South Portal 
Consent Order No: PCC-digital/23063419948 of 2023 Dt. 31/07/2023 
Consent Order No: PCC-digital/23063541701 of 2023 Dt. 17/03/2023 

Dear Sir, 

Reference is made to our previous letter no ABCI/IRCON/J&K/CA/2023-24/398 Dated: 20th 
September’2023, please be informed that both the Batching Plants of T77 D, North & South Portals have 
been dismantled. 

In this regard we would like to inform your good office that we are going to dismantle the batching 
plants of T74R in the coming days and shift them to other work locations and therefore handover 
the CTO’s accordingly 

This is for your kind information and necessary action 

Yours faithfully, 

For ABCI Infrastructure Pvt. Ltd 

Authorized Signatory 

Cc: -CGM IRCON (BN) – for your kind information please. 
GM IRCON (BN) – for your kind information please. 

Photographs Attached: 
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(A QO'Vt OF IND/A UNDERTAK/NQ) 
�n lnt•or•t•d Engln••rlng •nd Con•trucJlon Company

J1mmu Office 
USBRL Project Ottlce 
Satyam CompJex, Marble Market, 
Jammu� 180011. 

2 •ry # a a a 1 4 It a s ass 7 _gs 5 

Tel· 0191-2484842, Fax; 0191-2484812 
a :as 

7 SR ; _ 2 

. 
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3 l 57 - Rs ? 

No, fRCON/1014/J&K/14/T-770-R/ 
1

6 ·�- Dated: 19.08.2024 

IQ WHO,M ,IT MAY �PNsC.t;BN 

Thlt I• to certjfy that Mis. ABCI tnfraatru·ctu,ree Pvt. Ltd.,, 1/3 Mc" Donald Tower, 1
11

·

l!toor,, G,8, Road, Bt,1ngag.arh, Guwahatl .. 7810,07, has been awarded t'he followJng work:

Nim, of Work;Conetructlon of balance work for Tunnel T-770 km 146.60 To 148.36 Approx� 
on #le Western Side of Bichetri Rjver on Katra - Banihal Secti,on of USBRL 
Project, J and K� 

LOJ No.: IACON/J&K CELL/JAT/14/1014/K-B/T-77&>-R/420/5264 dated 1.8-12-2019 

CA No.; fRCON/J&K CELL /JA,T/14/1014/ 1K-'B/ T-77D·R/420/5264 dated 15-07-2020 

Date of Awerd 

Date ef Oommenceme,nt 

Orfgfnat Date of CompfetJon 

: 16-12-2019 

; 18-12-2019 

: 17-03-2021

Actua.l Date ,Of Completfon ; 03. 12,2023 

O,ngln1J CA Value ; R,s. 169,89,46,009.00

Revt,ed CA Value � Rs, 1,65,02,21,248. 12 

Tota,I Vafue of Work ,Done ,(excjudlng PVC) 1 R8, 1,45, 10,62.250.00 

Total VaJue of w.ork Do.ne (Jncf'udlng PV,C) ; Rs. 1,63,39,59,078.00 (Approx)

Lengtn of TunneJ •• p,er CA'· : 1760m 

v,,r�lte t.engthof Tu,nnel comp·feted (In Metre) ;-
- - - . � -
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M1ln Tunn1f 

206,29 
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,4fJ1 .1 
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22,00 
-
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214,7 

- - -
- . 

1805,80 

- -

Cro•�Hctlor, r• of xcwv,tlon 

d9,14m 
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-• . 
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1.85 

- --

, 

103.40 

-
'
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• 882,94 

� --

• 1731.20

- - -. _, 
� 

Flnf1hed Cro11-eectton area 
��� 

44.52 m2

140011, '9mt 
11117, fJ11014 

7 a kB 

' 

ANNEXURE-3
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• 

• 

,, 

• 

• 

Shape of Tunnel : Modified Horse Shoe. 

Method of Construction : Drill & Blast (NATM Methodology) 

Support system : Shotcreting, Rock bolt, Permanent Steel Support/Lattice Girder 

Status of Work : Work completed and final bill under process. 
• 

The performance of the contractor is satisfactory. This certificate is being issued on specific 
request of ABCI Infrastructures Pvt. Ltd. For tender purpose. 

cc---
• 

• 

(Lokesh Kr. Gupta) 
. GM/BNUPH 

• 

I 

-

• 
-
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